FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

BOHRA FASHIONS PRIVATE LIMITED
LNo. PARTICULARS DETAILS

S
1. | Name of corporate debtor | M/s BOHRA FASHIONS PRIVATE LIMITED
2. | Date of in corporation of corporate debtor | 05/03/2011 w
3. Aulhonty under which corporate debtor is | ROC Ahmedabad
mcorporatedlregustered S
Corporate Identity No. / Limited Liability | U17120GJ2011PTC064273
_____ Identification No.of corporate debtor e
5. | Address of the registered office and 8th Floor Vanijya Bhavan, Kankaria,
' principal office (if any) of corporate debtor | Ahemdabad, Gujarat, India, 380002
6. | Date of closure of Insolvency Resolution | 19/10/2023 (order recerved on 27/10/2023)
1 | Process
1. Liqurdatron commencement date of 19/10/2023
8. | Name and registration number ofthe | Mr. Pragnesh Mahendrabhai Jagasheth
insolvency professional acting as liquidator Regn. No:
IBBI/IPA-001/IP-P02219/2020-2021/13456

oaal

9. i Address and e-mail of the liquidator, as | Address: Office 302, 3rd Floor, Vijay Nagar

' registered with the Board 1 Majura Gate, Ring Road, Sids Hospital
Surat 395001
| Email: jagasheth@gmail.com
10. | Address and e-mail to be used for Address: Office 302, 3rd Floor, Vijay Nagar,
correspondence with the liquidator 1 Majura Gate, Ring Road, Sids Hospital
Surat 395001
. | Email: Liquidation.bohra@gmail.com
11. | Last date for submission of claims 18/11/2023

Notice is hereby given that the National Company Law Tribunal, Ahmedabad has ordered the
commencement of liquidation of the Bohra Fashions Private Limited on 19/10/2023.

The stakeholders of Bohra Fashions Private Limited are hereby called upon to submit their claims
with proof on or before18/11/2023, to the liquidator at the address mentioned againstitem No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Mr. Pragnesh Mahendrabhai Jagasheth
/fﬁ“. Liquidator In the matter of Bohra Fashions Private Ltd.
Date: 28/10/2023 Regn.No: IBBI/IPA-001/IP- P02219/2020-2021/13456
Place: Ahmedabad AFA No.: AA1/13456/02/050324/105527 valid till 05/03/2024
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b

E-Auction sale notice for sale of immovable assets under The Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 under rule
8(5) read with proviso to rule 8 (6) of The Security Interest (Enforcement) Rule, 2002.
Notice is hereby ﬁwen to the public in general and in particular to the borrower (s) and
guarantor (s) that the below described immovable property mortgaged/charged to the secured
creditor, the possession of which has been taken by the authorised officer of Fullerton India
Home Finance Company Ltd (hereinafter referred to as "FIHFCL"llor] 27.10.2021, and
ursuant to the assignment of debt in favour of Kotak Mahindra Bank Limited By " FIH#CL
he property will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis on
24.11.2023 between 12:00 pm to 01:00 pm with unlimited extension of 5 minutes, for
re_coverK of Rs.15,40,198 * upees Fifteen Lakh Forty Thousand One Hundred Nmetg
EightT ousandIOnlel as of 11.10.2023 along with future interest applicable from 12.10.202
until payment in full with cost and charges under The Loan_Account No.
600207210486662, due to KMBL, secured creditor from Mr. Hiteshkumar Babubhai Patel,
Mr. Dharmeshkumar Babubhai Patel & Mrs. Sumanben Babubhai Patel. The reserve
rice will be Rs. 7,00,000/- (Rupees Seven Lakh Only) and the earnest money deposit will be
s. 70,000/- (Ru%ees Seventerhousand Only) & last date of submission of Emd with Kyc is
23.11.2023 upto 6:00 p.m. (IST)) ,
Property Description:- All that piece and parcel of plot no 169 admeasuring about 44.49 sq.
mt. together with undivided Bror?omonatelshare in road and cop admeasuring about 29.0 sq.
mt. of "Shiv Shakti Estate Part-3" organized on land bearing block no. 480 and 822 total
admeasunn% about 18211 sq. mt. (Flo no. 169 is the part and parcel of block no. 822) of olpad
sub district olpad (district Surat belongs to Vishalkumar Ghans Yambhi De_vanB Boundaries
North:- Adjgmmgp lot No.168, East:- 6 Mt. Internal Road, South:- Adjoining Plot No. 170,
West:-Adjoining PlotNo. 164 o . .
The borrower's attention is invited to the provisions of sub section 8 of section 13, of the
sarfaesi act, in respect of the time available, to redeem the secured asset. Public in general
and borrowers in particular please take notice that if in case auction scheduled herein fails for
any reason whatsoever then secured creditor ma¥] enforce security interest by way of sale
through private treaty, at the discretion of the secured creditor. In case” of an
clarification/requirement regarding assets under sale, bidder may contact to Mr. Akshit
Solanki (+91 7302111608), & Mr. Rajender Dahiya (+91 8448264515). For detailed terms
and conditions of the sale, please refer to the link https://www.kotak.com/en/bank-
auctions.html _rowdgd/ in kotak mahindra bank website-+e—www-kotak-com-and/or-on
: ctions.in

Place: Surat, Date: 28.10.2023

Authorized Officer: Kotak Mahindra Bank Limited

Surat Parle Point Branch,

Samarth Shopping Centre, Nr. Ambica Niketan
Gate, Parle Paint, Surat - 395007,

Annexure - 10 POSSESSION NOTICE [Section 13(4)) (for Immovable Proparty)

Whereas, The undersigned being the suthorized officer of the Canara Bank,
Parle Point Branch, Surat under the Securitization and Faconstrection of Fmancial
Assets and Enforcament of Security Imtenest Act 20002 (Act 54 of 2002} (here in after
referred to as “tha Act”) and in exercise of powers conferred under Section 1312}
read with rule 3 af the Security Interast (Enforcement] Rules 2002, issued & demand
motice dated 31.07.2023 under section T3(2) of the side act caling upon the Mr.
Sharad Hansraj Salunke [Borrower| & Mr, Devendra Ratilal Trivedi |Guarantor) to
repay the amount menticned in the notice being Rs. 16,61,671.29 (Rupees Sixtesn
Lakh Sixty One Thousand Six Hundred Seventy One and Twanty Nine Paisa Only)
+ further interest and charges less recawvery {if amy] thereon within 60 days from the
date of racespd of the said natice.

The Barroweers and Guarantor having feiled to repay the amaunt, notice is herehy
givan 1a the Barrowars and Guarantor and the public m genaral that the underssgned
haz takan Symbaolic Possession of the property described hergin bedow in exercise of
posvers conferred on him under Sub-Saction (4] of Section 1.3 of Act read with rule B &
9 of the seciusity interast Enforcement Rules 2002 on this 21” day of October of the
year 2023,

The Barrowars/Guarantor in particular and the pubdic n ganeral s heraby
cautioned not to deal with the property and amy dealings with the property will be
subject to the charge of the Canara Bank, Parle Point Branch, Surat for an amaunt of
Rs. 16,61,671.29 |Rupees Sixteen Lakh Sixty One Thousand Six Handred Seventy
One and Twenty Mine Paisa Only) = further intarest and charges less recavery (if
any] tharean as on 29.07,2023,

“The Borrower's attention is imetad Lo provision of sub-section (8) of section 13 af
the Act, inrespect of time avadable, to redeam the secured assets.”

DESCRIPTION OF THE IMMOVAELE PROPERTY

Mortgage of Plot No. 3, Adm. 40,80, =g. mirs. i Khodiyar Nagar - 2 with all
appurtenances pertaing to standing on land bearing RS Mo. 1393, Block No, 133
ying being and situated at Village - Godadara, Dist, Surat, Sub Dist. Chonasi,
Boundad by ;- East: Society Road, West ; Shree) Complex, North ; House ha. 4,
Sowth : House No. 2. Sl
Date : 21.10.2023, Place : Surat Authorised Officer, Canara Bank

v A @Eﬂﬂﬂrﬂ Bank

PROTECTING INVESTING FINANCING ADVISING

Wi | ADITYA BIRLA
AR

CAPITAL

Registered Office : Indian Rayon Compound, Veraval, Gujarat-362266
Corporate Office : R-Tech Park, 10 Floor, Nirlon Complex, off Western
Expressway, Goregoan East, Mumbai- 400063

POSSESSION NOTICE
[Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas,

The undersigned being the authorized officer of Aditya Birla Finance Limited under
the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (Act No. 54 of 2002) and in exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002 issued a demand notice under section 13(2) of the SARFAESI Act, 2002 dated
07.08.2023, calling upon the Borrowers/ Co-Borrowers/ Mortgagor i.e. M/s
Parmeshwari Jewellers, Chetanbhai Ghanshyambhai Zinduvadia, Mehulbhai
Ghanshyambhai Zinduvadia , Ghanshyambhai Amrutlal Zinduvadia, Bhartiben
Ghanshyambhai Zinduvadia , Dharaben Mehulbhai Zinduvadia, Venishaben
Chetanbhai Zinduvadia to repay the amount mentioned in the notice being
Rs.1,92,56,586.40 (Rupees One Crore Ninety Two Lakhs Fifty Six Thousand Five
Hundred Eighty Six and paise Forty Only) due and payable as on 01.08.2023 within
60 days from the date of the said notice.

The Borrower/ Co-Borrowers/ Mortgagor having failed to repay the amount, notice is
hereby given to the Borrower/ Co-Borrowers/ Mortgagor and the public in general
that the undersigned has taken possession of the property described herein below in
exercise of powers conferred on him/her under section 13(4) of the said Act read
with rule 8 and 9 of the said rules 2002 on this 26th day of October of the year
2023.

The Borrower/Co-Borrower/ Mortgagor in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the Aditya Birla Finance Limited for an amount
Rs.1,92,56,586.40 (Rupees One Crore Ninety Two Lakhs Fifty Six Thousand Five
Hundred Eighty Six and paise Forty Only) and interest thereon due and payable as
on 01.08.2023

The Borrower's/ Co-Borrower's/ Mortgagor’s attention is invited to provisions of sub-
section (8) of section 13 of the said Act, in respect of time available, to redeem the
secured assets.

Description of the Inmovable Property

Office No- 302 to 305, Dinumama Arcade, Nr Darbar Gadh, Soni Bazar, Mandavi
Chowk, Rajkot, Gurajat-360001 (City Survey No 1327, city survey Ward No 2)

PLACE: Rajkot Authorised Office
DATE: 26.10.2023 Aditya Birla Finance Limited

FORM B
PUBLIC ANNOUMCEMENT
(Regulation 12 of tha Inscivency and Bansruplcy Board af India
(Liguidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

BOHRA FASHIONS PRIVATE LIMITED

|S1.No.| PARTICULARS [DETRES- o e
. | Mame of corporate debior [ W5 BOHRA FASHIONS PRIVATE LIMITED
2. | Date ofin corparation of corpore deblor |DS0320T1
R Authority under which corporate debtor 5 |[ROC Ahmedabad
| Incorponaledireg e ) )
4, Corporabe denlily Mo, / Limsted Liabiity
| Menlilicaton Ma.ol corparata dabdor |
5. | Address of the regislered office and Bt Floar Yanijya Bhavan, Bankaria,
| principal affice [if any) of corporate dedlor |Ahamdabad, Gujsral, Inda, 380002
G. Date of dosure of Inscivancy Rasolution | 191072023 (ordar raceived on 270023}
Process -
T, Liquidation commencement date of
conporate debior
8 |Name and registrason number of the |Mr, Pragnesh Mahandrabhal Jagasheth
irgatvency professiona acting as liquidatar) Regn, Mo
| BE1EA-DMIP-POZ2 10 20-202 11 3456
Ackiress: Office 302, 3rd Floor, Vipy Nagas
1, Majura Gate, Ring Road. Sids Hospital
Sural 385001
| Email: jegashethi@gmail com
Address: Office 302, 3rd Floor, Vijay Magar,
1. Majura Gata, Ring Road. Sids Hospital
Sural 305001
| o |Email; Liquidsfion.behrai@gmai.cam
11, | Last date for submission of daims | 1EM12023
Motice & hareby gven (hat the Malienal Compary Law Triunal, Ahmedabad has ordered the
corremencemant of bquidalicn al the Bahra Faskions Prvale Limiled on TH10E0ZE

The stakeholders of Bohra Fashions Privede Limitad are haraby called upon ta submil Shesr claims
with proafan orbefara 1811/2023, to the bquidabor at the address menlioned egaeinstibem Ma. 10
The financlal creditors shall submil Beir claims wilh proal by electronic means only,
A8 ather creditors mey submit tha claims with the proodin parsan, by post ar by alectonic means.
Submission offalse or msleading proaf of claims shall attract penalfies
In case a slakeshalder doas not submil i1s caims during he Bgquidalion process, the dams
submilted by such a stakeholder during Lha corpoeale instdvency resolufion procass undar tha
mscivancy and Bankrupicy Board of India (Insolvancy Resciulion Process for Corporata
Persons) Regulations, 2016, shall ke deemad {0 be submetied undar section 8.
M. Pragnesh Mabandrabhal Jagashalh
Liguidatcr In the matter of Bohra Fashions Privaba Lid.
Regn.Mo: IBBIIPADDTP- P22 1 B2020-2021/13456
AFA Moo AATMI45E 20505410552 T valid 1l 05032024

[T 20GJ2011PTCORL 273

(19702023
8, | Address and e-mail of the liquidatar, as
risgiglinesd will the Baard

10. | Address and a-mail o be usad far
comespondanca wilh the liquidatar

Crale: 2812023
Place: Ahmedahad

WELSPUN SPECIALTY SOLUTIONS LIMITED Wolpur®

Regd. Office : Plot No. 1, GIDC Industrial Estate, Valia Road, Jhagadia, Dist. Bharuch, Gujarat-393110
Website : www.welspunspecialty.com, Email ID : companysecretary_wssl@welspun.com

=g

FOR THE QUARTER AND SIX MONTHS ENDED SEPTEMBER 30, 2023

sr. uuanéTEh‘d‘é‘d_zl—SlxMUnm'S‘Em—mTEn'qu
No. PARTICULARS 30:09:202330-09:2022-30-09:2023-30:09:2022-31.03:2023
1| Total'lncome from operations | 21,353 9,374 37,982 179131 43,259
2 | Net Profit/(Loss) for the period (before Tax, Exceptional and/or

Extraordinary items) 5201 (1,071) 1,634 (1,867)| (1,374)
3 | Net Profit/(Loss) for the period (after Tax, Exceptional and/or

Extraordinary items) 5201 (1,071) 1,634 (1,867) (1,374)
4 | Net Profit/(Loss) for the period after tax (after Exceptional and/or

Extraordinary items) 5201 (1,071) 1,634 (1,867)| (1,374)
5 | Total Comprehensive Income for the period [Comprising Profit /

(Loss) for the period (after tax) and Other Comprehensive Income

(after tax)] 649 (1,075) 1,939 (1,816)| (1,424)
6 | Paid-up equity share capital (Rs.6/- per equity share) 31,805 31,805 31,805 31,805 31,805
7 | Reserves (excluding Revaluation Reserve) as shown in the

Audited Balance Sheet of the previous year (28,868)
8 | Earnings Per Share (of Rs. 6/- each) (Not Annualised)

Basic: 0.10 (0.20) 0.31 (0.35) (0.26)

Diluted: 0.10 (0.20) 0.31 (0.35) (0.26)

“Notes: '

1 The above results have been reviewed by the Audit Committee and approved by the Board of Directors at their respective meetings
held on October 27, 2023.

2 The above is an extract of the detailed format of Financial Results for Quarter & Six months ended September 30, 2023 filed with
stock exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The Full
format of the aforesaid Unaudited Financial Results is available on the Stock Exchange website of BSE at www.bseindia.com and
company's website at www.welspunspecialty.com

For Welspun Specialty Solutions Limited

Sd/-

. Anuj Burakia

Place: Mumbai CEO & Whole Time Director
Date : October 27, 2023 DIN:02840211

Possession Notice

m Rajkot Nagarik Sahakari Bank Ltd.

{Multistate Scheduled Bank})

[Fl'.'ll" Immovable Fl‘ﬁp&l"t}' ]
R.0. & H.O.: "Arvindbhai Maniar Magarik Sevalay”, 150°' Ring Road, Nr. Ralya Circle, Rajkot. Ph. 2555716

Whareas, The undersigned being the authorized officer of Rajkot Magarik Sahakari Bank Lid., H.O. Bajkot
under the Securitization and Reconstruction of Financial Assets and Enforcament of Securnty interast Act,
2002 Secton 13({2) and in exercise of powers conferred under the Security Interest (Enforcement) Rules
2002 B=ued a demand notice dated 06/0372023 by Regd.A.D. Post calling upon the borrower Solanki Gitaben
Mahendrabhai, (Legal Heirs of Solanki Mahendrabhal Shamjibhai) tc repay the amount mentioned in
the notice being Rs.4 82 717.00 (Rupees Four Lacs Eighty Two Thousand Seven Hundred Seventeen
Dnly) and interest thereon due Irom 01/03/2023 within 60 days from the date of receipl of the said natice
The borrower having laled o repay the amounl, natice 18 hereby given 1o the barrower, guaranions and
tha public i ganeral thal the undersigned has laken possession of Propery described herein below on
2210203 through the Court Commissionar, in pursuance of the Ordar DE.220972023 issuad by thie Hon
Chial Judscial Magistrate Rajkol under saction 14 of the SARFAES] Act-2002. The borraswer in partscular
ihe guarantors, Legal Helrs and tha public In genaral is haraby cautlionad nod 10 deal with the following
property and any dealing with this property will ba subject (o the charge of Rajkot Magarik Sahakar Bank
Lid , Ragkot for an amount ouistanding as on 300092023, Rs.5,26,705=00 {Rupees Five Lacs Twenty
Six Thousand Seven Hundred Ninety Five Only) + inlamest therson due from 017002023,

———— Description of iImmovabie | Proporty

[T SN F"l;-|;4'lr|'-,- siluaeo in ||.||I-|.|:|| sl Sl Disl H.‘i|h|;'|1 |:|i|la_ll.|}| I':.|1'|,'_ Mol {:.|'.','_ Sialion N.‘m.u Liocinaasn
Known as “Khodiyar Para™ Under (Keshari hind Bridge) Street No.3, In the West Road land admaasuramisni
arsa Approx. 33-44 Sg. Meter, and 40-00 Sq, Yards alongwith Construction theraon of Survey Wand No 13
ity Survey Mo 1250, Sheat Mo, 196 acquired vide Regd. Sale Dead No 2450 daled 09/04:2014 i tha Namaea
of Mahendrabhai Shampibhai Solank and Bounded by as under;

Morth - Adioined COther's Property, at that side measuremant 31-6

Souith ;- Adjoined land, at that side measuremeant 32-3°

East ;- Adicined thereafter House, at that side measurement 13-3"

Was=i - The housea previowshy sobd to you, at thal side measuremeant 14 5"

Property Address - "Jay Dada” Khodiyar Para Street No.3, Under Kesari Hind Bridge, Bhagwali
Para Rajkot 360003 (Gujarat)

Dt. 251072023
Rajkot.

Authorized Officer,
Rajkot Nagarik Sahakari Bank Ltd., H.O., Recovery Depl., Rajkot.

APPENDIX IV [See rule 8 (1)] POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

ROHA HOUSING FINANCE PRIVATE LIMITED

HOUSING
Q ROHA BRI Corporale Office: Unit Mo. 1117 & 1118, 11th Floor, World Trade Tower,
e W DRI G e Sector 16, Noida, U.P, 201 301

S L e T £ S T L e T

$ Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Enter a beuter life  Gorporate Office; Chola Crest, Super B, C54 & C35,4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600 032

Whereas, the undersigned being the Autharized Officer of Cholamandalam Investment and Finance Company
Limited, under Sacuritisation and Reconstruction of Financial Assels and Enforcement of Secuniy Intarest Act 2002 (54 of 2002), and
in exercise of the powers conferred wnder Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Bufes, 2002 issued
Demand Matice dated mentionad Balow under Section 1321 of the said Acl calling upon you being the barrowers [names and addresses
mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date of receipt of the
said notice. The barrowers menbionad haremn belaw having filed b repay the amaunt, notice is hareby given o the barrowars mentionad
hergin Below and to the publicin general that the undersigned has taken possession of the property described herein below in exercise
of perwers conferrsd on me under sub-section (4] of Sechon 13 of the Act read with Rule 8 of the Security Interas [Enforcement) Rulles,
2002. The borrowers mentioned here in abowe in particulas and the pubBc i general are hereby cautioned not 1o deal with said proparty
and any dealings with the property will be subject to the charge of Mis. Cholamandalam Investment And Finance
Company Limited for an amount as mentionad hergin under and interast therean. The borrower's atbention is invited b provisions
of sub-section () of Seclion 13 of the Act, in respect of ime available, to redesm the secured assats

DEMAND NOTICE

MNOTICE UNDER SECTION 13 (2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002
NOTICE iz hereby given that the following borrawer’s who hawe avziled from Roha Housing Finance Private Limited (RHFPL) have
failed to pay Equated Monthly Instafiments (EMIs) of their loan TO RHFPL and that their loan account has been classified as Non-
perfornving Assel as per the guidalines issued by National Housing Bank. The bosrowers) have provided security of the immovable
propartyfies 10 BHEPL, the defails of swhich are describad harein balow. The datails of the loan and he amaunts oukstanding and
pavable by the borrower's to RHFPL as on date are also indicated here below, The borrower(s) as well as the public in general are
hereby informed that the undersigned being the Authorized Officer of RHFPL, the secured creditor has initiated action against the
following bormowen{s) under the provisions of the Securitization and Reconstruction of Financlal Assets and enforcement of Security
Interest Act, 2002 (the SARFEAS] Act). If the following borrowerdS) fail to repay the oulstanding dues indicated against thelr names
within 60 (Siedy) days of thes natice, the undersigned will pearcise any ang or mana af e powars canfarred on the Sacurad Craditor
under sub-secfion {4} of Section 13 of SARFAES| Act, including powar to fake possession of the propertyfSes and sell the same, The

public in general is advized not to deal with property/ies described here below.

Sr. | Name of the Borrower(s)/ Demand Molice | Description of secured assels(s)
Mo.| Co-Borrower (s)/ Loan Afc No. / Branch Date & Amount {Immaovable property/les)
1. [ HLRJKCSCPROODODS002841/Branch : RAJKOT 11.10.2023 | All that part and parcel of the

1. Ravi Kanaiyalal Chandpa, 2. Kanubhal Pujabhal Chandpa, & properiy bearing Property

3. Prbhaben Kanubhai Chandpa ¥ 289,027/~ | Address ; Tenement no. &7, Plat
ADDT: Avadh Residency, Tenament No 43 Fipaliva Gam, Rajkot, Gujarat- No.32, Sub Plot no. 32/B, Avadh
360024, India Residency, Mear Aadarsh
ADDZ: Plot Mo 4/a,5r No 1722, Balaji Indusiral Arza B/h Pruthd Pump, Residency, PipalivaiPal), B S Mo
Rajkot, Gujarat- 260002, |ndea 146/P/8, Lodhika, Rajkat-
ADD3: Tenemend no, 7, Plot No.32, Sub Plod no. 32/8, Avadh Rasidansy, J60317, Gujarat, India
Mear Azdarsh Residency, PipalivaiPFal), R 5 Mo, 146/F78, Ladhika, Rajkot-
360311, Gujarat, India

a HLSRTCSCPROMNOS00554% B ranch : SLIRAT 11.10.2023 | All that pard and pancel af tha

1. Laxmikumari Wao Pramod, 2. Pramod Kumar Sahi & proparty  bearing FProperty

ADDT: Flai No.B-304, 3rd Foar,, Harikrushna Palace En Shivam Residency, | T 606,774~ | Address . Fat MNo.b-304, 3rd
Buibding Mo.b,, Surat, Gujarat- 334327, India Floor, Harikrushna Palace, N
ADDZ: Flat No B 304, Hare Krishna Palace Shree Nivas Kadodar, Surat, Shivam Residency, Building
Gujarat- 394327 India Mo.b, Survay Me 1024 1022 Tp
ADDA: Flat No,B-304, 3rd Flaor, Harikrushna Palace, Bl Shivam Rasidancy, Ko, Block Ne 104 & 105, Surat-
Buibding MNo.b, Survay Mo 1027 10272 Tp No. Block No.104 & 105, Surat- 384327, Gujarat, Indiz
384327 Gujarat, India

3 LARALNLPRE0OOO0SDDSE08/Branch « PALANPUR 11.10.2023 | All that parl and parcel of the

1. Chandrakant Becharbhal Prajapali, 2. Meghaben Ra|endrakumar &
Prajapatl, 3. Rajendra Becharial Prajapali, T 2.063, 648/-
4. Padmaben Chandrakanthhai Prajapati Gurjarwadi, Mear Maldimata
ADDT: Gurjarwado, Meldi Mata Mo Mandir, Siddbapur, Gujarat- 384265, Temple, MNeotan High School
India Read, At Ta Di Patan, Slddhapur-
ADDZ: City Sureey Mumber 15, Gurjarwadi, Mear Mefdimata Temple, AB4265, Gujasat, India

Mootan High School Road, A1 Ta O Patan, Siddkapur-384265, Gujaral,
Indlia

praoparty bearing Praperty
Address ; Cify Sureey Number 15,

Sd/- Autharised Oiicer,
Raka Howsing Finance Private Limited

Place: Gugarat
Date: 25.10.2023

R A aar D OF | OUTSTANDING | DESCRIPTION OF THE PROPERTY DATE OF
AMOUNT POSSESSED POSSESSION
& LOAN ACCOUNT WUMBER NOTICE

Loan Alc Nos. XOHLMES00002356816 Re.J0Z9BGH- | Al that right, tite and intrest of property bearing
SUNILKUMAR “T”#LAL:M]IHT o | (Rupees Twenty RS, NO.663Paiki 1 Paiki 1, plot no.2id, sheet|  m g
Roador Stale Bank Of Indiahar} 364265 | 3 | Eaht Hundred S SN aomela e, B
Also at : Amrut Vihar r Apmc Market Road | | Sédy Nine Only) [FedIstration st disirich: har], @isiniel-| - g g
Hari Jaliya Green Society Harij Harij 384265 pakan, guyarat
Loan Alc Nos. HLOZMES0000ME3 26 Rs. 2437583/ Al the pieca an parcal of the property and
MAHESHEHAI RATUBHAI CHAUDHARI [I-’-tuﬁﬂﬁsT#Enl thereon construcied buildng in REVEMUE
REKHABEN CHALUDHARI Eour lakhs d SARVE WO 2212 VREAJRADHAM-1,PLOT e
T § | e OMESRIT RGeS B
Al are Residing : 35431, Bhutiyavana, Sujnipur, 5 F Admagsuring 317, 4. M, 54
Ho ok LD S WIWEE g | Thousand BV | pyoy paTAN, BOUNDARIES - North - iniemal | = %

o 3 = | Road, South - Survey Mo, 2214, East-Margn| S &
Also at : Viaudhamyan Nr Fayal Park Three Only) || i & Plot No. 20 (As par beoser Flot No.851
Society Kenal Road Patan 384265 bt el o

West- Plod Mo, 31 (As per Broser Plot Mo, 93)

Date : 23-10-2023 AUTHORISED DFFICER,
Blace : Patan Mis. Cholamandalam Investmant and Finance Company Limited

AU SMALL FINANCE BANK LIMITED

(A SCHEDULED COMMERCIAL BAMK]
Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001, Rajasthan, {India).

(CIN:L36911RJ1996PLCO11381)
Demand Notice Under Section 13(2) of Securitisation Act of 2002

As the loan account became NPA therefore the Authorized officer under section 13{2) of "The Securitisation and
Reconstruction of Financial Assets and Enforcement of Secunity Interest Act 20027 had issued 60 days demand notice to the
borrowers/co-borrowers; Mortgagers/Guarantors (collectively referred as “Borrowers”} as given in the table. According to
the notice if the bormowers do nat depaosit the entire armount within 60 days, the amount will be recovered from auction of
the mortgage propertiesfsecured assets as given below. Therefare you the borrowers are informed to depesit the entire
lean amont along with future interest and expenses within 80 days from the date of demand notice, otherwize under the
provisions of 13[4) and 14 of the said Act, the Authorized officer i5 free to take possession for sale of the mortgage
properties/ secured azsets as given below,

Borrowers to mote that after receipt of this notice, in terms of Section 13(13) of the Act, 2002, you are
prohibited and restrained from transferring any of the secured assets by way of sale, lease or otherwise,
withaut prior written consent of the secured creditor,

Borrowers attention are attracted towards Section 13(8) rfw Rule 3(3) of The Security Interest (Enforcement]
Rules, 2002 Act that the borrowers shall bhe entitled to redeem their secured asset upon the payment of the
complete cutstanding dues as mentioned below before the publication of auction notice, which thereafter shall
cease to exist,

Date and Amount of Demand
Motice Under Sec, 12(2)

Description of
Mortgaged Property

Mame of Borrower/Co-Borrower/

Mortgagor/Guarantor/Loan Afc No.

~/ YES BANK YES BANK LIMITED

Regd. & Corporate Office; Yes Bank House, OF Wesiem Express Highway, Santacnaz East, Mumbai-400055
Branch Office: Nath Edifice, Dr. Yagnik Road and Race Course, Rajkal

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial
Assats and Enforcement of Security Interest Act, 2002 read with proviso to Rule B (8) of the Sacurily Interest
(Enforcement) Rules, 2002

Motice is hereby given to the pubsicin ganeral and in particular to the Bomowers, Co-Bomowsers, Guarantor and Mortgagors that the
bedow dascribed immovable properdy morigagedicharged 1o the Secured Credilor, the physacal possession of which has been
taken by the Authedzed Officer of Yas Bank Lid. Le, Secured Crediton, will be sold on “As is where 8", “As Is what is", and
“Whatever there is" on 0% 212023, for recovery of below mentioned dues subject o further inferest and charges &t contracted
raia, dua to tha Secwred Creditar from below mantioned Bomowers, Co-Borrowers, Guaranior and Morlgagars,

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

[Loan Acf Mo.) S001220326460139,
M5, Kuldey) Sales Agency Through
Its Praprictar Mr Kaushik Shantilal
Soni {Barrower],

M. Kaushik Shantilal Sani 5fa
Shantilal Mafatlal S5oni [Guarantar),
hir. Sonalben Kaushikkumar 5oni
Wo Mir. Kaushik Kumar Shantilal
Soni [Guarantar),

hrs. Ramilaben Shantilal Soni Wo
Shantilal kafatlal Somni
(Mortgagor/Guarantor)

Date: 27/10/2023

Place: Patan / Banaskantha, Gujarat

16/10,/2023 | SCHEDULE OF HYPOTHECATION
T 5,41,775.00 Exclusive Charge by the way of Hypothecation on
Rupees Six Lakh Forty One | current assets & book debts.

Thousand Seven Hundred SCHEDULE OF IMBMOVABLE PROPERETY MORTGAGED: =
All That Part and Parcel of Residential Property,

Mu.se.no, 31333, Tika No. 374, City Survey No, &6/D
Situated in City Area at Patan, Patan, Gujarat, Total
Admeasuring Area 53-97-69 5q. Meters. Owned by
Mrs. Ramilaben Shantilal Soni

Seventy Flve Only
as on 16-Oct-23

-:%.u lhf.ll'.islfd. Dl‘.'l;ic;l_-r.
ALl Small Finance Bank Limited

Sr Mame of Borrower & Demand Notice | Reserved |Eamest Money
Mo Co-borrower, Guaranior Amount Price (Rs.) | Deposit (Rs)
1 |1. Ashokbhai Bhimaji Prajapati (Borrower and Mortgagor) and | Rs. 8,60,683.95/- Rs. Rs.
2. Prajapati Pavniben Ashokbhai (Co-Borrower and Mortgageor)| as on 24082022 | 8,00,000/- | 80,000/-

MUTHOOT HOUSING FINANCE COMPANY LIMITED

Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034,

CIN NO - U65922KL2010PLC025624, Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo, Plot No. (38 &
€39, Bandra Kurla Complex-G block (East), Mumbai-400051 TEL. NO: 022-62728517

Email Id: authorised.officer@muthoot.com
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HOUSING FINANCE

APPENDIX -IV[Rule 8(1)] Possession Notice (For Inmovable Property)

Dascription of property : All that piece and parcel Flal Mo, 310, Block T, Third Floor, Super Buill up area admeasuring
50016 Sg. Mirs. Scheme known as “Umang Naral-7 situated at Survey No. 1351, T.P. Scheme Mo 60(Marol Soutin),
Final Plot No. 481, in the sim of village Narol, Sub-District- Ahmedabad-5 (Maral), District- Ahmedabad

1. Harizsh Khaildas Bhagnani (Borower & Morlgagor) and Fs.15,63,427.47/- Rs. Rs.

- 2. Renuben Harishbhai Bhagnani (Co-Barrower & Morigagaor] | as on 20002/2023 [ 10,50,000/- | 1,05,000/-

Whereas The undersigned being the Authorized Officer of the Muthoot Housing Finance Company Ltd., under the Securitisation And Reconstruction o
Financial Assets and Enforcement of Security Interest Act, 2002 (ACT NO.54 OF 2002) and in exercise of powers conferred under section 13(12) rea
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice to below mentioned Borrower/s / Guarantor/s. Afte
completion of 60 days from date of receipt of the said notice, The Borrower/s / Guarantor/s having failed to repay the amount, notice is hereby give
to the Borrower/s / Guarantor/s and the public in general that the undersigned has taken Symbolic Possession of the property described herei
below in exercise of powers conferred on them under section 13(4) of the said Act read with Rule 8 of the said Rules on this.

Description of property : All that piece and parcel of the Residential Flat Mo, 403, Fourth Floor, Super built up area
admeasuring about TE-84 3q. Mirs., undivided proporfionate area 22-33 5q. Mirs., Scheme Known as "Tulsi Avenue™,
situated at Hevenue survey No. 1780, inthe Taluka - Dholka, in Registration District & Sub Disirict of Ahmedabad

4 1. Ashutosh Rajput (Borrower and Martgager) and Rs. 13,15, 772.89- Rs. Rs.
2. Akshyvar Gangasagar Singh {Guarantor) as on 28/04/2021 [ 15,50,000/- | 1,55,000/-

SR. Date of Demand  Total 0/s Amount (Rs.) .
NO Name of Borrower / Co-Borrower/ Guarantor Notice Future Interest Applicable Date of Possession
1. LAN No. 11164073534 22-May-2021 Rs.3,23,387.13/-as on 37-October-2023

1. Aiyubsha Jabdalsha Diwan, 2. Yasinbanu Aiyubsha Diwan 19-May-2021

Description of property : B-403 4th Floor, Shiv Krupa Residency Vatva Rupda, Road B'h Shakti Gardenia Vatva
Ahmedabad, Ahmedabad, Gujarat-382440

Description of Secured Asset(s) /Immovable Property (ies) : - WARD NO 6, C S NO 2120, HOUSE NO 1706, DIWAN WADO, CHAKLASI
GUJARAT, KHEDA, 387315, INDIA

4 1. M/s. Jayantial Magindas Through its Proprietor Mr. Pramod Kumar
Jayantilal Ribinwala (Borrower)

2. Pramodchandra Jayantilal Ribbonwala (Mortgagor & the Co-Bomower), Rs.

3. Wiz, Hishi Merrow Tex India Through its Properietor Mr. Mishit 04,79 B85.19)- Rs. Rs.
Pramodchandra Ribinwala (Co-Borrower), as on 54,50,000/- | 5,45,000/-

4. Mizhit P Ribinwala (Co Bosrower), anMzEnz2

5. Kalpanaben P Riblnwala (Co Borrowar),

6. Dikshay Pramodchandra Ribinwala (Co Barrawer)

5. | LAN'No. 16500073463 17-June-2021
" | 1. Maheshbhai Bhalabhai Chavda, 2. Dilipbhai Bhalabhai Chavda

Rs.7,29,715.89/- as on

16-June-2021 27-October-2023

Description of Secured Asset(s) /Immovable Property (ies) : - OLD GAMTAL, MALIYASAN, OPP BAPA SITARAM MADHULI, RAJKOTY
AHMEDABAD HWY, RAJKOT AHMEDABAD, GUJARAT, RAJKOT, 360003, INDIA

LAN No. 11155078437
1. Lalsingh Ambuji Vihol, 2. Chandrikaben Lalsingh Vihol

Rs.3,69,094.66/- as on

3. 26-July-2021

27-July-2021 26-October-2023

Description of property : Propery beanng Nondh Mo 428 admeasunng 51.0038 5q Mts & 189.50 5q Mis Constructed
in” Pipla Shen "situated at Ward No 06 in Municipal Tenement bearing Mo 06 A-05-09210-001 & 06A-05-0921-0-002 &
06A-05-0921-0-003 of Moje Lal Darwaja, Sub District-Surat City & District-Sural

Description of Secured Asset(s) /Immovable Property (ies) : - GRAMPANCHAYAT HOUSE NO. 955, 955, RAJPUT VAS, AT BAMANVA
GUJARAT, MAHESANA, 384355, INDIA

5 1. Nr. Sandeep Pyarelal Sharma (Borrower and Morgagaor) and | Rs.13,81,988.40- Rs. Rs.
2. Mrs, Savitrl Devl {Co-Bosrower and Morlgagor) ason 300872022 | 9,70,000/- | 97 000/-

Description of Secured Asset(s) /Immovable Property (ies) : - ALL THE PIECE & PARCEL OF IMMOVABLE PROPERTY BEARING PLOT NQ

Description of property : All the pisce and pacal of Plol No. 62, Plat area admeasuring 51.85 Sq. Mtrs., Undivided
Proportionate area admeasuring 32.15 Sq. Mirs. in which Construction area admeasuring 39.85 sq. mirs. | Schame
Known as "Krishnashray”, situated at Block/Survey No_ 833, [O8d Survey/Block Mo, 7451} inthe sim of Vilage Jarod in
the Sub District Waghodiva District Vadodara

B s ST

LAN No. 16100006115
4. | 1. Shivadas Laxmandas Shani, 2. Shushilaben Shivabhai Shani
3. Ravi Dineshbhai Chavda

Rs.7,82,867/-as on

27-0ctober-2022 20-October-2022

26-0ctober-2023

.B\17,NILAM NAGAR CO OP HOUSING SOCIETY LTD, BHARUCH ADMEASURING PLOT AREA 39.03 SQ.MT.AND 27.00 SQ.MT CONSTRUCTION THERE
ON MADE OUT ON MOUJE NANDELAV,TA. ANKLESHWAR,DIST BHARUCH OF REVENUE SURVEY NO0.42/2,57/2 PAIKI SITUATED IN THE SIM OF
VILLAGE NANDELAV, TA ANKLESHWAR,DIST.BHARUCH - 392015, BOUNDED BY: EAST: SOCIETY ROAD, WEST: PLOT NO -B-10, NORTH: PLOT NO-B;
18, SOUTH: PLOT NO-B-16

Date and time of E-Auction: 05122023, 11 am fo 2 pm with extension of 5 minutes each
Last date for submission of bid: 04/12/2023
Date of Property Inspection: 20M1/2023

LAN No. 16100070568
1. Ajaykumar Surajbhai Yadav, 2. Parmiladevi Ajay Yadav

Rs.3,17,312/-as on

5. 07-July-2023

22-July-2023 23-October-2023

For defailed terms and condiions of the sale, please refer to the Enk provided in bitps/fwew yesbank. infabout-
us'mediaauction-propay - Secured Craditors website e, www.yesbank.in or htips:/\sarfaesi.auclionliger.net.
Incase of any difficulty in obtaining Tender Documents! e-bidding catalogue or Inspection of the Immovable Properties /
aecured Assets and for Queries, Please Contact Concamed Officials of YES BANK LTD., Mr. Kalpesh Raval on 99783
26691 or Email : kalpesh.raval@yesbank.in, & Mr. Kerin Gandhi on 9979977422 or Email:
kerin.gandhi€yesbank.in and Cfficials of M's. e-Procurement Technologies Limited {Auction Tiger) Ahmedabad,
Bidder Support Numbers : 8265562821, 079-61200504/508/568/587/538, Email : support @ auctiontiger.net

Az contemplated s, 13(8) of the Act, in case if the total dues together with all costs, charges and expenses incurred by
us are tendered at any time before the publication of the aucton! sale notice, then secured asset shall not be sold or
transferrad by us, and mo further step shall be taken by us for transfer or sake of that secured asset.

SALE NOTICE TO BORROWER/GALRANTORS

The above shall be treated as Motice Li'r. 8(1) of Sacurity Interest (Enforcement) Rules, 2002, to the Dbligants to pay the
same within 30 days from the date of publication

BOUNDED BY: NORTH: PLOT NO 129, SOUTH: PLOT NO 132, EAST: PLOT NO 156 OR 157, WEST: 7.50 MTR ROAD

Description of Secured Asset(s) /Immovable Property (ies) : - ALL THE PIECE & PARCEL OF IMMOVABLE PROPERTY BEARING FLAT NO .G-4
ON THE GROUND FLOOR ADMEASURING 263 SQ. FEET I.E 24.44 SQ.MTS.SUPER BUILT UP AREA, AND 157 SQ. FEET I.E. 14.59 SQ MTRS BUILT UH
ALONG WITH UNDIVIDED SHARE IN THE LAND OF “MAAN COMPLEX OF VALLABH NAGAR”,SITUATE BLOCK NO.121 ADMEASURING 902 SQ.MTS.
PAIKI PLOT NO 130 & 131 TOTAL ADMEASURING 1328.4 SQ.FEET L.E 122.74 SQ.MTS., OF MOJE VILLAGE VARELI,TA: PALSANA , DIST : SURAT.

Rs.9,07,690/- as on
07-July-2023

LAN No. 11153084102

6. 1. Gunvantkumar Mangalbhai Patel, 2. Vijaykumar Mangalbhai Pate

22-July-2023 26-0ctober-2023

Description of Secured Asset(s) /Immovable Property (ies) : - ALL THE PIECE & PARCEL OF IMMOVABLE PROPERTY BEARING PROPERTY NQ
.56, SITUATE AT MOUJE UMIYANAGAR (BLODARA), TALUKA :- MANSA,DIST: GANDHINAGAR IN THE REGISTRATION DISTRICT GANDHINAGAR AND
SUB DISTRICT MANSA., BOUNDED BY: EAST: PUBLIC ROAD, WEST: PUBLIC ROAD, NORTH: PROPERTY OF KANTIBHAI PATEL, SOUTH: PROPERTY OH
MATHURBHAI PATEL

The Borrower/s / Guarantor/s in particular and the public in general is hereby cautioned not to deal with the property and any dealings with thg
property will be subject to the charge of the Muthoot Housing Finance Company Limited, for an above mentioned demanded amount and
further interest thereon.

Place :Gujarat , Date : 28 October, 2023

Date: 28-10-2023, Place : Gujarat

Sdl- Authorized Officer

o0 o
-

financialexp.epapr.in

o=y
e "

Sd/- Authorised Officer, For Muthoot Housing Finance Company Limited

o® o

,i;_&- . . Ahmedabad
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FORM NO. CAA.2
[Pursuant to section 230(3) and rule 6 and 7]

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
AHMEDABAD BENCH
CA (CAA) /42 (AHM) 2023
[Sections 230-232 and other relevant provisions of the Companies Act,
2013 read with Rule 15 (1) of the Companies (Compromises,
Arrangements and Amalgamations) Rules, 2016]
In The Matter of Scheme of Merger
of
Saffron Met-Yarns Limited Applicant No.1/Transferor Company
With
Saffron Jari Industries Private Limited ~ Applicant No. 2/Transferee Company
(collectively known as Applicant Companies
And
Their respective shareholders and creditors

NOTICE AND ADVERTISEMENT OF NOTICE OF THE MEETING OF
UNSECURED CREDITORS OF SAFFRON MET-YARNS LIMITED
(TRANSFEROR COMPANY)
Notice is hereby given that by an order dated the 9th October, 2023 the Ahmedabad
Bench of the National Company Law Tribunal has directed a meeting to be held
of Unsecured creditors of Saffron Met-Yarns Limited(Transferor Company) for
the purpose of considering, and if thought fit, approving with or without modifi-
cation, the compromise or arrangement proposed to be made between the Saffron
Met-Yarns Limited (Transferor Company) and Saffron Jari Industries Private
Limited (Transferee Company) and their respective shareholders and creditors.
In pursuance of the said order and as directed therein further notice is hereby
given that a meeting ofUnsecured creditors of Transferor Company will be held
at‘Petite Point’, Banquet Hall, Surya Plaza, UdhnaMagdalla Road, Bhatar
Char Rasta, Yogikrupa Society, Bhatar, Athwa, Surat-395007, Gujaraton
Friday, 1st Day of December, 2023 at 11.00 am. at which time and place the
said Unsecured creditors are requested to attend.
Copies of the said ‘Amended Scheme of Amalgamation’, and of the statement
under section 230 can be obtained free of charge at the registered office of the
Transferor Company at Plot- 7/8, Gr to 2nd Fl., SY No-178. Sai Ashish, Surat
Industrial Soc., Bamroli Road Surat-394510 or at the office of its authorized rep-
resentative Smt Rajvi Sunny Kelawala at 2002, Rathi Palace, Ring Road, Surat —
395002.
Persons entitled to attend and vote at the meeting, may vote in person or by proxy,
provided that all proxies in the prescribed form are deposited at the registered
office of the Transferor Company not later than 48 hours before the meeting.
Forms of proxy can be had at the registered office of the Company.
The Tribunal has appointed Shri Kunjal Dalal, Practicing Company Secretary as
chairman of the said meeting. The above mentioned amalgamation, if approved
by the meeting, will be subject to the subsequent approval of the tribunal.
Dated this 28th October, 2023 Sd/-
Kunjal Dalal
Chairperson appointed for the meeting

'/ L] -
/7 Infinium Pharmachem Ltd.
CIN No. L24231GJ20003PLC043218
Corporate Office Address: Suite # 205, Sigma Prime, 2nd Floor, Nr. Sardar Patel
Statue, Vallabh Vidhyanagar, Dist. Anand-388120, Gujarat, India.
Ph.: +91-2692-238849, 238850, 297446 » Web: infiniumpharmachem.com
Email: info@infiniumpharmachem.com, infinium_11@yahoo.com

Extracts of Consolidated Un-Audited Financial Results for the half year ended on 30" September, 2023

Rs in Lacs
Half year Halfyear | For the year
PARTICULARS ended on 30" ended on 30" | ended On 31*
September, 2023 | September, 2022 March, 2023
Un-audited Audited Audited
Total Income from Operations 6148.19 7927.59 11422.49
Net Profit for the period (Before 829.33 768.26 1295.30
Tax & Exceptional Items)
Net Profit for the period Before 829.33 768.26 1295.30
Tax (after Exceptional Items)
Net Profit for the period after tax 628.14 600.14 981.73
and Exceptional ltems
Total Comprehensive Income for - - -
the period [Comprising Profit/
(Loss) for the period after tax
and Other Comprehensive
Income (after tax)]
Paid up Equity Share Capital 1391.61 508.31 508.31
(Face Value Rs. 10 Each)
Reserves (excluding 4000.70 1347.46 1747.83
Revaluation Reserve)
Earing per equity share
(a) Basic 4.46 10.84 18.67
(b) Dilluted 4.46 10.84 18.67

Notes for Consolidated Financial Results:

1. The above is an extract of the detailed format of unaudited financial results filed
with stock exchange under SEBI (LODR) Regulations. The full format of the
unaudited financial results is available on the website of stock exchange
(www.nseindia.com) and the Company (www.infiniumpharmachem.com)

2. The above Consolidated Financial Results of Infinium Pharmachem Limited for
the half year ended on 30" September 2023 were reviewed and recommended by
the Audit committee and approved by the Board of Directors, at their respective
meeting held on 27" October, 2023.

3. The above Consolidated Financial Results of Infinium Pharmachem Limited for
the half year ended on 30" September 2023 are prepared in accordance with the
Accounting Standards Prescribed under Section 133 of the Companies Act, 2013
read with Rule 7 of the Companies Rules 2014 as amended) and other recognized
accounting practices and policies, as applicable.

4. Following subsidiary company has been considered in the preparation of
consolidated financial statements for the period ended on 30" September, 2023.

Name of the entity Country Of Incorporation|% Of Holding
Shanghai Tajilin Industrial Co. Limited China 51%

Infinium Green Energy Private Limited India 51%

5. The Company had made an initial public issue (SME-IPO) of 18,75,000 equity
shares of face value of Rs. 10/- fully paid up for cash at a price of Rs 135/- per
equity share (including share premium of Rs. 125/- per equity share) aggregating
toRs. 2525.72 Lakhs. SME- IPQ opened for public on 31" March, 2023 and listed
on NSE -SME Platform on 17" April, 2023.

6. In accordance with regulation 33 of SEBI (LODR) Regulation 2015, the above
results have been reviewed by the Statutory Auditors of the Company.

For, INFINIUM PHARMACHEM LTD.
Pravin Madhani
Director
DIN No. : 00370791

Place: Sojitra
Date: 27" October, 2023
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FORM NO. CAA.2
[Pursuant to section 230(3) and rule 6 and 7]

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
AHMEDABAD BENCH
CA (CAA) /42 (AHM) 2023
[Sections 230-232 and other relevant provisions of the Companies Act,
2013 read with Rule 15 (1) of the Companies (Compromises,
Arrangements and Amalgamations) Rules, 2016]
In The Matter of Scheme of Merger
of
Applicant No.1/Transferor Company
With
Saffron Jari Industries Private Limited ~ Applicant No. 2/Transferee Company
(collectively known as Applicant Companies
And
Their respective shareholders and creditors
NOTICE AND ADVERTISEMENT OF NOTICE OF THE MEETING OF
UNSECURED CREDITORS OFSAFFRON JARI INDUSTRIES PRIVATE
LIMITED (TRANSFEREE COMPANY)
Notice is hereby given that by an order dated the 9th October, 2023 the Ahmedabad
Bench of the National Company Law Tribunal has directed a meeting to be held
of Unsecured creditors of Saffron Jari Industries Private Limited(Transferee Com-
pany) for the purpose of considering, and if thought fit, approving with or without
modification, the compromise or arrangement proposed to be made between Saf-
fron Met-Yarns Limited (Transferor Company) and Saffron Jari Industries Pri-
vate Limited (Transferee Company) and their respective shareholders and
creditors.In pursuance of the said order and as directed therein further notice is
hereby given that a meeting of Unsecured creditors of Transferee Company will
be held at ‘Petite Point’, Banquet Hall, Surya Plaza, UdhnaMagdalla Road,
Bhatar Char Rasta, Yogikrupa Society, Bhatar, Athwa, Surat-395007,
Gujaraton Friday, 1st Day of December, 2023 at 12.15pm. at which time and
place the said Unsecured creditors are requested to attend.
Copies of the said ‘Amended Scheme of Amalgamation’, and of the statement
under section 230 can be obtained free of charge at the registered office of the
Transferee Company at Plot No.5529, Road No. 55, G.I.D.C. Sachin Surat-394230
or at the office of its authorized representative Smt Rajvi Sunny Kelawala at
2002, Rathi Palace, Ring Road, Surat — 395002.
Persons entitled to attend and vote at the meeting, may vote in person or by proxy,
provided that all proxies in the prescribed form are deposited at the registered
office of the Transferee Company not later than 48 hours before the meeting.
Forms of proxy can be had at the registered office of the Company.
The Tribunal has appointed Shri Kunjal Dalal, Practicing Company Secretary as
chairman of the said meeting. The above mentioned amalgamation, if approved
by the meeting, will be subject to the subsequent approval of the tribunal.
Dated this 28th October, 2023

Saffron Met-Yarns Limited

Sd/-
Kunjal Dalal
Chairperson appointed for the meeting
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Home First Finance Company India Limited

homefirst

CIN:L65990MH2010PLC240703
Website: homefirstindia.com Phone No.: 180030008425

Email ID: loanfirst@homefirstindia.com
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arRlulA Hidten o2t 2l 53, oA veudd dHl/EerRla 2A0ifid A1kt HeRlel diRlviell go Raicll vieR ous] 254 Ysddl VU] 6. 1M B, dH/EUER 21d
AU L6t C11S) 254 Ysadi [Gresen du Qlai)l M §28 stactiodt Sudfl glesa dllds 22520 As2, 002 ofl Vet sEH a3 (¥) 202 dAuldl Aot [Erlell
A2LALERA B50T UM AT A &S0l GuRloL 53, AHEL oA aeuda BisAS Frasdloll seo de dled 8.
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'] owlletelre] oun cidlu 254 (31.)
1, | (Gruad 2dlert A @B oi. 93[3, sl oA o1212-3 (@A Aast), oy Ad . yug VS au492,| 43.08-2023 7,65,763 26-10-2023
[@cer, vienoilan, aRId-3§1304
2f&ou Brnad
2. | 2ulm soila, A 616 oi. 33/2, oy ud «i. ug U] 3, edeye, e Brou k2 uA, ucian As,| g3.05-2023 | 20,91,680 26-10-2023
GracdlAo Alust vienoilan, aRId-382304
3, [ iAo ofl. alaiga?, |ollAg q, G @&z s, odls . 3q, 2923210 oi. 2, Elzdiel, uaneN, ARd,| (13.08-2023 7,01,691 26-10-2023
Adet oy dlvRId-36¥3U
AloigaR
4. | gcucial gAY 5A2-£49, oals/B1cslal-A, et (61101 gsuicy a0, S 2514 «i. 2, Ridiewul2 ¢sl, 06-05-2023 3,16,669 24-10-2023
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REALTY

OBEROI REALTY LIMITED

Registered Office : Commerz, 3rd Floor, International Business Park, Oberoi Garden City, Goregaon (E), Mumbai —
CIN: L45200MH1998PLC114818, E-mail ID: corporate@oberoirealty.com, Website: www.oberoirealty.com,
Tel: +9122 6677 3333, Fax: +91 22 6677 3334

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED SEPTEMBER 30, 2023

400 063, India

(Rs. in Lakh, except per share data)

3) 3yfs2tud F1asd oi. uRA/q ol S02252s Wilot Mal AN, NBes sell2, usdl
i [Bree vtu AR Axns01 39.43 AL, erRtadl 2coy A of. 23 WS, 8 24
S i, q, 208 2 oi. ¥3u3, 202 oi. £2, Ald oi. ya AR A5 01 30.93 A3 il
Yt Aoz, ABes sell2, UEA M, [Gce iU AR Q50 35.30 AL, 2de2)
2d of. 2c¥3 U4, 208 24 S 6. q, 2008 24d] oi. 333, 202 6. £2, A oi. U AR
A5 35.30 AL videll MY ot3aUE, ARSE AVUA WA, SUtRdlet SIRIdDIAS WA,
aifSaue, N2t (Bal «ifSule, e Wst vitdedl duey As, g5, oliersiil, a1l
Vol el As, 2252, GIESIHL V1ol elRIA dRldd] 2ellcR BIASdetl dH GidL
il (Baul. Ad:2N: yod: uiFet vo2u 918l 20 24 oi. 33uu, URAH: H(Fet v
9181 20181 2d . ¥3uR, Gatr: Aol (As), EFHLL: ARSE doud.

¥) RYSAud Biasd of. U0/ oll 5022525 Wilot Mol Axoe, MBos SAl2, UG
i [Bree vtu AR Ans0139.2q AL, erRtadl 2cdoy A of. 23 WS, A 24
Al o, q, 2081 2d oi. ¥3uy, 2Me oi. £2, 2Ald oi. u3 AR As01 39.93 A Wil
Ut Ao, ABos SElR, USE H1, (G162 ViU AR AAS01 39.29 AL, doy
2Ad ol. 2c¥3 UL, 208 2 S oi. q, M 24l ol ¥3ug, 22 oi. €2, A oi. us AR
292501 39.29 ALAHL. vildell MY ot 3ALE, ARSE dUlld UR), SGiRdllot SIRDIAS U,
ailSaue, N2t (Bel etlSaue, e Wst vildell duey As, g2, oliersiil, a1l
Vol el As, 2252, GIELSIHL V1ol elRIA dRldd] 2ellcR BIASdetl dHd GlLdL
o [B2R1t. A2 Yd: ilFet 21 €181 2021 24d of. 33u9, UB: HIfFot v
O181a 20121 2d oi. ¥3uy, Gatr: 2%l (As), EZHRL: ARSE doud.

Ulkigd w51, A5 AAe Asorgsuciundl.
(AR g22-¢q ol g2 dlS Aoll A silrd)

cidlut : u/a0/023
0 : al3a1E

53191 216 o1 venda Biasdel 2i3lis 5o W ASA0R, 202301 Ax ad dlEd . sl. | Particulars Quarter ended Half Year ended Year ended
Al vt SR EIELR WMol NER Yolclial F1asdl 201 S1e 1€ ot Sl ALdEL SAHI AUA
® U FAsdl e Slguel ANEL AMASAH AA A0 sAct wgde dAlHI2sell 3. No. 30/09/2023 30/09/2022 30/09/2023 30/09/2022 | 31/03/2023
a€,99,¢¢9.00 [- (IMan 2ha1ellat cuvt @tczﬂalg émeawgeﬂ ge%cweﬂ g;l) 20082003 Unaudited | Unaudited | Unaudited | Unaudited |  Audited
%?ﬂ\gug:l:;{ ‘i?l? ﬂ(:ftliivﬁlgef:i“;ﬁ:aéli;:?;tia:i e,hus_-,acriﬂl1 l;cl{l: q;’:{l Q:lescii 1 | Revenue from Operations 1,21,741 68,859 2,12,738 1,60,170 4,19,258
(¢)oll ICUERA U EIEIRNe] E211ot ElRaIHi 1A B. 2 | Net Profit/ (Loss) for the period (before Tax, Exceptional and / or Extraordinary items) 59,680 28,729 1,02,129 75,877 2,00,348
aua? 2MA Fasdsil [@aid 3 | Net Profit/ (Loss) for the period before tax (after Exceptional and / or Extraordinary items) 59,680 28,729 1,02,129 75,877 2,00,348
RS Fiasdl Fiasd «i. 4, 2, 3, U ¥ ofl (@21 4 | Net Profit/ (Loss) for the period after tax and Share of Profit / (Loss) of joint ventures (net) 45,676 31,862 77,842 72,170 1,90,453
Q) 1y(521ud BIAsd ol 2uRA ol S0252S UE HK A ol 3, Bice Hu AR (after Exceptional and / or Extraordinary items)
A5 39.a3 AL, tRiddl 2aoy 2 o, ¢33 WS, A Ad S ol q, 20 2l ol 5 | Total Comprehensive Income for the period [Comprising Profit / (Loss) for the 45,606 31,853 77,745 72,201 1,90,393
¥3uq, 20le oi. £2, AR A%S01 39.93 AL ViAol WY atBulE, ARSE doud WA, period (after tax) and Other Comprehensive Income (after tax)]
sotdlet SIRI0L As WA, allSaute, N2t (e cifEale, (el Wst videll duey Asa, 6 | Paid up Equity Share Capital 36,360 36,360 36,360 36,360 36,360
2gs2l, clietstl, euRIAl Hal Gildl AS, 225AR, GEUSEH A el URlddl 7 | Other Equity (excluding revaluation reserve and securities premium account) 11,84,652
2eUdR Fasdetl dx eudL el ([E2il. Ad:k: yd: (Fet vo21 ©1dlal 202 21 8 | Securities Premium Account 2,83,236
al. ¥3uR, uB: W et vou 918l 2018) 21d «i. ¥3u0, Gat: A%l (As), ER1et: 9 | Net Worth 12,84,211 11,02,863 12,84,211 11,02,863 12,21,012
A2SE doud. 10 | Paid up Debt Capital / Outstanding Debt 3,35,775 2,99,894 3,35,775 299,894 |  3,94,409
?) RyfeRiud Fiaisd of. U0 ol 5023525 USA WL Ve ol i, [Biee vtu A R0 11 | Earnings Per Share (EPS)* (Face value of Rs.10 each)
50 39.a3 AL, aRtadl 202y 2d of. 233 UK, A Ad AS o q, A 2l o, 1. Basic 12.56 8.76 21.41 19.85 52.38
¥3uR, 2ll2 ol. £2, Ald oi. uo AR AN 501 39.93 AL VL6l WY ailE2uE, A=SE 2. Diluted 12.56 8.76 21.41 19.85 52.38
AouA U, suiRdlel SIRIPLAS U, cil3aie V2t (el ai3ale, (el vistvidedl duey 12 | Capital Redemption Reserve 5,710 5,710 5,710 5,710 5,710
As1, 2352, GliEtsBi), ARV ol AUl AS, 255AR, GELSIH Vol LRI 13 | Debentures Redemption Reserve - - - - -
g21ddl 2e1dR Flasdetl di oL Atal (E2ril. Ag:11: ydd: 1ot voau1 9islal 14 | Debt Equity Ratio 0.26 0.27 0.26 0.27 0.32
A 2d oi. ¥3u3, U 1ot 02w 9IS M 21 oi. ¥3ua, Gate: 2ol (As), 15 | Debt Service Coverage Ratio 0.77 155 0.73 167 1.41
€f3et: ARsE aoud. 16 | Interest Service Coverage Ratio 7.76 5.02 6.64 6.56 7.39

* Not annualised, except year end Basic and Diluted EPS
Notes:

www.nseindia.com.

stated above.

standalone financial results are summarised below:

1.The above is an extract of the detailed format of Unaudited Consolidated Financial Results of the Company for the quarter and half year ended September 30, 2023 filed with the
stock exchanges under regulation 33 and 52 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, as modified ("SEBI LODR"). The full format of the
Unaudited Consolidated and Standalone Financial Results of the Company for the quarter and half year ended September 30, 2023 are available on the Company's website at
www.oberoirealty.com and also on the stock exchange websites i.e., on BSE Limited at www.bseindia.com and on The National Stock Exchange of India Limited at

2. Atthe Board Meeting held on October 27, 2023 the Board of Directors of the Company declared an interim dividend of Rs.2 per equity share (20% of face value of equity share) for
the financial year 2023-2024. November 8, 2023 is the record date for the purpose of payment of the said interim dividend.

3.Forthe otherline items referred in Regulation 52(4) of the SEBI LODR, pertinent disclosures have been made to the above stock exchanges and can be accessed on their websites

4.The Company has opted to report consolidated financial results pursuant to regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The

(Rs. in Lakh)
Particulars Quarter ended Half Year ended Year ended
30/09/2023 | 30/09/2022 | 30/09/2023 30/09/2022 | 31/03/2023

Unaudited Unaudited | Unaudited Unaudited | Audited
Total revenue (including other income) 66,084 25,813 1,01,208 66,178 1,62,968
Profit before tax 26,936 14,746 42,897 40,559 89,114
Profit after tax 19,435 13,920 31,507 33,590 70,335

Mumbai, October 27, 2023

For and on behalf of the Board
Vikas Oberoi
Chairman & Managing Director




